
I 

IN THE CENThAL WM fl4 ISTRAT lIE Tb. 15 UNAL : HYDERAB AD BENCH 

AT HYDERPaAD 

O.A.N..944/93 	 Date of Orders 20,9.1993 

BETWEEN s 

Smt.5 ,Che*chulakshnti 
	

Applicant, 

A N D 
	 • 	 N 

Djrecthgte of Ojiseeds 
Research, Raj end razagar, 
Hyderabad - 5CC 030 
(Indian Ceunsil of Agri, 
Research) represented by 
its Seaj.r Mmi*jstratjve 
Officer, Resp.ndent. 

Csunsel for the hpplicant 	 Mr, G.Bikshapathy 

Csunsel for the respndents 	 Nr,G,parameswara Rae 

- -S 

CORAM: 

HON'BLE SHFI A.B.GOKThI ; MEMBER(ADMN.) 

HON 'aLE SHRI T.CHANDRASEaiAb.A REDUY : NEMBER(JUDL,) 
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4. 	It is well settled that a temperaxy setvant 

does not have a right Tte the pest and his/her service 

can be terminated either in 1terms of ;the appointment 

or ,in accordaace with the relevant rules. in view of 

this we cahnot come to the conciusien that the .rder 

terminating the service of the applicant is per-se 

illegal. 

Leaned counsel for the applicant contenils 

that Sri Nageswara Rae has not been attending office 

and that the vacancy still exists. Fbwever, it is 

strongly disputed by the respondent!s counsel5  in view 

of the rival contentions we consider it just and proper 

to dispose .f this application with the following 

directions: 

I! 	 (1) In case there is a vacancy against 

which the applicant can be absorbed 

as on today, the respondents will 

innediately, rngage her. 

(2) in case there is no vacancy as on 

today but in case vacancy is likely 

to arise within the next 3 months,as 

the same is admittedly reserved for ST 

candidates, the respondents will r9€ngage 

the applicant in preference to any fresh 

candidate. This is so because the appli- 

cant ha4 already been duly tested and found 

suitable for appointment as a Junior clerk. 

The application is disposed of in the above 

terms. Thea shall be no order as to costs. 
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1141 ,   .. 3 .o  
have shown the vacancy against which the applicant was 

appointed as that arising on account of one Sri Nageswara Ras 

being on leave, it was infact a regular vacancy reserved 

for ST candidates.Mr.NageEwara Rao who was on leave for 

a long period joined duty on 7.6.1993 but submitted his 

resignation immediately thereafter. He, therefore, 

c.ntends that the vacancy still comtinue6 to exist and 

that the respondents are bound to retain the applicant in 

the post of Junior Clerk in the existing vacancy. 

3. 	Mr. G.ParamesWara Rao, leaned c.unsel for the 

respondents clarified that in the initial appointment 

order dt. 9.11.1992 there were several clerical errors 

The appointment was only : Upto 25.1.1993 and even in the 

notification sent to the Employment Exchange it was clearly 

mentioned that the appoiitment of one Junior C]zrk was 

to be made againstra lien vacancy4  and the post was shown 

as temporar2  • However, it was wrongly shown in the 

appointment order that the employee would be on probation 

for a period of 2 years and that by itself should not 

alter the nature of the appsintment. In othe*ords the 

contendon of Mr.G.Paremeswara Rao is that the appointment 

was purely casual in nature and was meant only for a 

limited period for which Mr..Nageswara Rao was on leave. 

The initial appointment of the applicant was temporary 

up to 25.1.1993 but as the vacancy continued to exist 

the respondents allowed the applicant to work in the 
C.- 

vacancy. As Mr.Nageswara Rao £eta.Ato duty the reupon- 
A 	 IL 

dents were left with ns alternative buttermunatt the 

applicant's service w.e.f1  7.6.1993. 
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To 
The Senior Administrative Officer, 
Directorate ot Oilseeds Research, (Indian Counsil of Agr1.ResearCh) 

- - 	Rajefldan&. .nydera)'ad. - . 
	- 

Qne.copy.tO Mr.G.BikShaPat, AdvOcate, CAT.Hyd. 
One copy to Mr.G.ParaJTesWar Rao, SC for ICAR.CAT.HYd. 

One copy to Library, CAT.Hyd. 

_care copy. 
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